




I VI. Every boat-owner shall on evem Mondav ~ a v  to the said Comn~issioner 

' Boat-owner to nsv of Police, or to sucl 

the weekly return to  be made by him as hereinbefore directed ; and in 
default of such payment, one or more of the boats of any boat-owner making 
such default may be seized and sold by virtue of a warrant under the hand 
and seal of a Magistrate until the amount so due by such boat-owner and 
the expenses, of sale shall be realized ; and such amount, when realized, 
shall be forthwith paid to the said Commissioner of Police. 

I Monies received un- WI. 811 monies 

sully. him, at least once a month, into the General Treasury of 

Port Saint George. 

I VTII. No conviction, order, or judgment of any Magistrate undel. this Act 
shall be quashed for error of form or procedure, but oilly 

Conviction to  be  nn t,hp mer i t s  2nd it.  hall nnt  ho  norwccailxr tn  c ta to  nn 

a copy of them, shall be returned 'mith the conviction, order, or judgment in 
obedience to any writ of certiorari; and if no jurisdiction appears on the face 
of the conviction, order, or judgment, but the depositions taken supply that de- 
fect, the conviction, order, or judgment shall be aided by what so appears in 
such depositions. 

A C ~  not to  apply to  deemed to exten( 
boats conveying only 
mails or passengers vey only mails or passengers with their baggage' to or 
with their baggage. -' from any ship or vessel in the Madras roads. 

X. From and after the passing of this Act it shall be lawful for the Com- 

Powers kc .  of the  missioner of Police and the Members of the Police Force 
Conlmissioner of Po- a t  Madras t n  o%orricp within t . h ~  l i m i t s  of the Port of 
lice and the Police 
Force within the For t  Madras as defined under the provisions of Act XXll  of 
of Madras.' 
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